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1246. SHRI CmNTAMANI PANI-
bRAHI: Will the Minister O'f IN-
DUSTRY be pleased to state: 

(a) what was the Industrial growth 
rate in November, December, 1980 
and Janu8jl'y lind February, J98!; 
and 

(b) how does it compare with the 
negative growth rate during 1979-
.101 

THE DEPUTY MINISTER IN 'l'RE 
· JrlINISTRY OF INDUSTRY (SHRI 
P. A. SANGMA): (a> aDd (b). The 
erder Of rise in the provisional index 
of industrial pr.oduction from the 
C. S. O. for November 1980 over 
November 1979, is 6.4 per cent com-
pared to a decline of 0.7 per cent 
· in the month of November 1979 over 
November 1978. The index for 
December 1980 projected in the 
· Ministry of Industry on the basis of 
provisional available production data 
worked out to be 9.4 per cent higher 
than the corresponding month of 
'1979 whereait the pt'1OvilSional index 
fOr December 1979 was 5.4 per cent 
lower than in December, 1978. 

In regard to January 19B1, the pro-
duction of crucial industries put to-
gether namely electricity, coal, 
saleable steel, petroleum refinery 
products, crude petroleum and 
cement in the overall works out to 
be 11.3 per cent higher in January 
1981 than in the corresponding 
month of last year. The provisional 
index of industrial production for 
January 1980 stood 2.9 per cent lower 
than in January 1979. No projections 
are yet available fOr February, 1981. 
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Restoration 8f practice of lJeC)Oad. 
Notice to Employees Before Dismissal 

1248. SHRI SUNIL MAITRA: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether the leaders of tbe 
Confederation of Central Govern-
ment Employees had met him to seek 
restoration of the practice Of giving 
the employee a second notice before 
he is awarded dismisal; 

(b) whether (Jovernment are 
aware that a show-cause notice used 
to be given to the employees on Uie 
proposed punishment under Article 
311 of the Constituion before it was 
changed by the Forty-second amend-
ment whieh eliminated the second 
opportunity; and 

(c) it so, the reaction of Govern-
ment thereto? 




